(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALAY: (a) to (d) The Government of India approved a pilot scheme for Repair, Renovation and
Restoration (RRR) of Water Bodies during Tenth Plan with an outlay of Rs. 300 crore. The
Government has further approved a programme for Repair, Renovation and Restoration of VWater
Bodies with an outlay of Rs. 10,000 crore for Eleventh Plan. The programme covers all States of
the country. An amount of Rs. 201.93 crore has been released to different States during the last
three vears under the above scheme.

Central Ground Water Authority (CGWA)

3005.  SHRI SYED AZEEZ PASHA:
SHRIR.C. SINGH:

Will the Minister of WATER RESOURCES be pleased to state:

(a) whether CGWA had received complaints under the Environment (Protection) Act,
1986 against the illegal abstraction of ground water for sale and supply, in C-Block, Sangam
Vihar in South Delhi, from C-Block Sudhar Samithi and Sangam Vihar Avasiva Kalyan
hMahasangh, Sangam Vihar on 14.06.2005 and 25.10.2005 respectively;

(b) whether CGWA has passed orders to Deputy Commissioner (South) vide
No. 27-1/CGWA/Compl. (64)/05-802 dated 2 August, 2005 and MNo. 27-1/CGWA/Compl.
(83)/05-1425 dated 21 MNovember 2005 to file complaint under section 194 in authorized/
appropriate court against alleged illegal driling activities/ construction of tubewell, bore well by
Pani Mafia;

(c) it so, the action thereon; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALAY: (a) to (d) Central Ground Water Authority have reported that they had received
complaints against illegal abstraction of ground water for sale and supply in C-Block, Sangam
Vihar in South Delhi, from the C-Block Sudhar Samithi and Sangam Vihar Avasiva Kalyan
Mahasangh in 2005 and also that the complaints were forwarded to the Deputy Commissioner
(South), NCT Delhi for investigation and necessary action. CGWA has also reported that no
action taken report has been received in the matter.

Survey of tube wells/bore wells

3006. SHRI SYED AZEEZ PASHA: Will the Minister of WATER RESOURCES be pleased to
state:

(a) whether the Gentral Ground Water Authority (CGWA) had conducted any survey of
the tube wells/bore wells illegally abstracting ground water for sale and supply in C-Block,
Sangam Wihar in violation of Environment Protection Act 1986;

(b) if so, whether CGWA has any action plan/proposal to stop further ilegal Island
abstraction of ground water by Pani Mafia in C-Block, Sangam Yihar and also in whole Sangam
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